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   IN THE COURT  OF  PRINCIPAL  SESSIONS  JUDGE,  REASI           

         ( Through virtual mode)  

____________________________________________________ 

Bail no.20 /Res.                                                                                                                            

Date of Inst.:15.05.2020                                                                                                           

Date of Order: 16.05.2020 

 

Bheem Singh S/O Kamal Singh  
R/O Bhagan Kote, Tehsil Chassana, Distt. Reasi   
                         (Applicant ) 

                               Versus   

Union Territory of J&K through                                                                                                                                      
SHO   Police  Station, Chassana.       (Non-applicant) 

In the  matter of :-    Application  for grant o f anticipatory bail  

  u/s 438 of  Cr.P.C.        

____________________________________________________ 

Mr. S.R Bhat Ld. Advocate  for the accused/ applicant.                                                                                        
Mr. R.B Bandral, Ld.P.P  for  The UT of J&K.        

 ORDER       

 

1.     The instant anticipatory bail application has been filed by 

way of virtual mode by the above said applicant under Section 

438 of the Cr.P.C through his counsel, seeking bail in 

anticipation of his arrest in case FIR no.02/2020 for offences 

U/S:452/354/376/511/506 RPC. It has been averred in the bail 

application that he is a government employee and has been 

falsely implicated in the above said FIR. It has been further 

averred in the application that the applicant is innocent and has 

not committed any offence or connived with any other person 

in the commission of any offence and has  no criminal 

antecedents, therefore be bailed out as the he  is willing to 

abide by any condition which shall be imposed by this court in 

case bail is granted.  
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2. The application was deferred for consideration for the 

report of the police station. Police has submitted the report and 

objections from the prosecution as well. The l’d counsel for the 

accused/applicant herein and the ld PP for state have stated 

that their pleadings be treated as their arguments.  

3. Considered the bail application as well as rival arguments 

and also perused the necessary record indispensable for the just 

disposal of this bail application through virtual mode.  

4. As per the police report, the complainant lodged a 

written report through the intervention of the concerned 

Judicial Magistrate that on 08.01.2020 at about 5 PM, accused 

applicant herein along with  his brother  barged into her 

residential house when she was alone and both accused tried to 

outrage her modesty. The accused/applicant herein caught hold  

her boobs and tried to commit rape upon her but when the 

neighbours came on the spot because of hue and cry raised by 

her, the accused persons fled away from the spot and are still 

absconding.  

5. The allegations against the accused/applicant herein are 

very serious and furthermore the accused/applicant herein has 

not cooperated with the investigation and instead absconded in 

order to thwart the investigation. From the police report 

involvement of the accused person/applicant herein has been 

prima facie established. Allegations against accused/applicant 

herein  are very heinous as he had tried to commit rape upon 

the victim which offence is considered to be very much against 

the larger interest of  public.  The offence of rape is not only an 

on-slaught on an individual person but on the whole society at 

large. A sexual assault is considered as one of the most heinous 

crimes and dastardly acts having social, psychological, physical 

and emotional repercussions  on the life and prospect of a victim, 

it disturbs  the psychological and emotional life of the victim.  A 
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victim of sexual assault should be considered as demeaning for 

the victim having the prospect of robbing her of personal honour 

and social dignity. Such an assault brings bad name to the 

woman and becomes a tool in the hands of insensitive people to 

ostracize her in society and attach social stigma to her name. 

Therefore, solemn duty is cast on the courts while exercising 

discretion in balancing individual liberty and the interest of the 

whole society at large.  

 

6. Therefore, in view of the above mentioned facts and the 

nature and gravity of the accusation against the 

accused/applicant herein as well as possibility of 

accused/applicant of fleeing from the course of justice, the 

accused/applicant herein is not entitled to pre-arrest bail. 

Hence, the instant bail application is out rightly rejected and be 

consigned to records when the hard copies of pleadings are 

submitted by the concerned immediately after the period of 

lockdown is over. Copy of this bail order be forwarded to 

Incharge Police Station/I.O concerned through ld. PP and also ld. 

counsel for the applicants, for information.  

      

Announced                                                                                                          
16.05.2020. 

                  ( Kamlesh Pandit )       
                                                                       Principal Sess ions  Judge     

                   Reasi JK 00078 
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